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GOVERNMENT OF MANIPUR
DBEPARTMENT OF PERSONNEL & ADMINISTRATIVE REFORMS
(PERSONNEL DIVISION) _

NOTIFICATION
Imphal, the 14th December, 2005

No. 1/39}8?(JSR)DP.--ln umue of the powen eonfamd by .the prowld
1o Article 309 read with Article 234 of the Constitution of India, the Governor
of Manipur Is pleased to make in consultation with the Gauhati. High Court
and the Manipur Public Sonicc Commission, the following rulés regulating the

>

conditions of service of persons appoint fo the Mapipur Judicial Seryice.

('2)

'THE MANIPUR JUDICIAL SERVICE RULES, 2005 ‘-
(1) These rules may be called the ‘Manipur Judicial Service Rules, 2005."
Thoy shatl come. into force ‘with effect frorn the date of its publlmtlon

or as notified in the official Gazette. |
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In theso Rules, unless there is anything répugnant to the subject or

«Chief Justice” means the Chief Justice of the Gaubati High Court.
“‘Constitution” . means- the : Constitution of Indis; '
.“Commission’  means ‘l‘hc Manipur Public ‘Service Comnumon

“Existing members of tho Sér¥ics” means tho officers who havobmn
_holding the posts' under ‘the Manipur Judldal Sarvice Rulm 196?.
amended.

“Govaromont” means the Goverpment of. Manipur
“High. Court’* means *Tho KavhatiHigh Court”
“Members of the service” -means the officers tppomted or doemod to

 have beon ‘appointed’ under: the ‘provisions' of theie nulei
“Service! - medng the ' Manipuk Jud:dal Smriea

“Year” means the English calondar’ yur
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3. Thore shall be constituted = service to be known s the Manipur Judicial

Service, oogl.lllfng of theee grldaofolm as shown in !vhldlh ‘A’ appended
to the Rules.:

4, CADRE:

(1) The strength of the Setvice and cadro’ shull 1be determined by the
Governor ia consultation with the High Court, from time to time,

(2) On the commencement of these Rules, the strongth of the service shall
be ay given in Schedule ‘A’ appended to these Rules.

(3) The Governor may, except ia the case of the post of Rogistrar, from
time to time, leave uafulfiled or hold in abeyance amy post in the Cadre or
may increase the Cadro by the creation of additional, permanent or temporary
posts as may be found necessary, in consultation with the High Court.

5. RECRUITMENT:

(1) The Chief Justice shall fill up the post of Registrar, Deputy Registrar and
Assistant Registrar by virtue of Article 229(1) of the Constitution ordinarily from
Grade-l, Grade-11 and Grade-ITI of the servico respectively.

{ " (2) Notwithstanding snything contained in sub-rule (1), vacancy, temporary
or permanent, in the post of the Assistant Rogistrar may be filled up by
promotios from amongst the Ministerial staff of the High Court by the Chief Justice.

(3) Notwithstanding anything contained in these Rules, the conditions of
Sarvice of the persons appointed to the posf of Registrar, Deputy Registrar and
Asgistant Registragr, shall be regulated by the rules that may be mada wnder
Articlé 229(2) of the Constitution,

.. 6 APPOINTING AUTHORITY:

(1) The appointing authority for the cadre of Grade-I, Grado-II and Grado-11I
shall be the Gowvernor.

(2) Appointment to the posts ol' Supet Time Scale/Belection Grade District &
Sossions Judges shall be made by the High Coust by promotion from Grade-l of
the Sﬂvioes, as per critoria given in Schedulov'E",

7. METHOD OF RECRUITMBNI‘, QUALIFICATION, RBBBRVATION
AND AGE LIMIT

In respect of each catogory of posts specified in column (2) of the Table
below, the method of recruitmeat and. minimess qualification, age limit otc., are
specified in the corresponding entries in columas (3) aad (4) theeef.

Provided tha High Court shall have the powes- to relaz the qualifylag period of

Judicial Officer for the .pwrpose .of promotipa. in ease the same is considered
fiecessary In the interest of service. .
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:L.'; mu “Mcthod of Recruitment Qualification, ago limK sto.
il 3' 3 s 4
{) Dot cyamoding 25/ ol tha Bx dissot ropruitgents .

Posts in the cadse may be filled 1. Must ba a holder of dosru in

. hy -dircet rectujtment op the
basis of the aggregate marks/ 2.

grado secured .in & competitive
examipnasion conducted by the
High Court, as specified in
Schedula.B of tho Rules.

() 0% of the pors in the
cadre shall be Rlled by promo-
Hou from thé-cadre of Grade-Il

-of ‘the ‘sorvice on‘tha bisie -of

‘merit -cum seafority by she:High
Court, following ths criteria ia
Schedyje-E,

(i) Remsining 25% 'Pl' the

. sadee of tha servics.shall o filled
- wp.by promation Srem the wader
. of Gradp-ll of dhe . parvioe, with

not less than S years of regular
service in Grade-II, strictly en

- depasimantial pompetidive saapi-
nation as conducted by the #iigh -

- fopurt da  SehedyleB. of the

specified Rules,

law of a spcognised University.
Must he practising as an Advo-
cate in Couste of Civil and
Crimipal jurisdiction on the last
date fixed for receipt of appli-
cations asd muist have 30 prac-
tised for & period of not than
soven years as on the date,

. Must be not below 35 years

and not more tham 45 years of
ago as on tho last date fixed
for recoipt ef applications.
Upper sge limit pejagable by
3 years, i.e. nmﬂm in
respect of OBC candidates and
by 5 yeans, i.e. nploSOrelrs
inmpoctoflC]STnndiduu



Grade-11. ",

3. GradeIl

%

By prometion. from the cadre .
of Grade-IIl selected by the
High Court on the basis of

- criteria - indicating Schedule-BE.

By direct ‘recruitment on the
basis of aggregate marks ob-
tained in u'competitive exami-
nation conducted by the High
Court as indicated in Schedu Io-B

_ of the Rules.

Must bave been in the cadre of
Grade-IIT for u period notf less:
than five yoars.

(1) Must be holder of & degroe:
in law grantsd by a recognised:
University -established by law im:
Tadia, j &

(2) Must not Have attained the
ago of 35 )'roarl

()] Must’ ot have attained the

' ago of 35 years as on the last

g A RESERVATION
A, (I) The appointmtmt to tho service shall be subject to the ordm regarding
q representation for Schoduled Caste and Scheduled Tribes, issued by the

Go%rnmon: from time fo nme.

2 Ir luﬁdent number of syitable candidates " belonging . to the reserved
category are not available, the posts may be filled up from amang other candidates
and an equivalont number of additional  vacancies - shall ho reserved and carried
forward till the quota is filled up ¥ubject, however, to the. condjtion that in mo
calendar year shall the normal resorve vacancies taken tozuther would exceed 507,
of the total number of vacancies filled np.

B. A 100 (Hundred) point roster as prevalest in the s‘:ite of Manipur is
to be maintained to depict the posts' réserved for General Candidates, SC, ST and
other Candidates, as provided under -Rules, in” Gradé-I1II of Service. As and
when vacancy arises, whether permanesit<or temporary,in‘a. particular post, the

samo is to be filld up from amongt: lhlategory to wlunh tho poctbdonu in

the roster.

B g

patI

. ﬁons.

dato fixed for receipt of applica-
Upper ago limit relaxable
by 3 years, i.e. upto 38 years in the
case of OBC candidates and by
5 years, i.. upto 40 years in
respoct of SC}ST candidate

9. DISQUALIFICATION FOR. A?POWBNT o
No person shall be eligible féf: lmmm o ﬂll larviéo

(a) Unless he is a citizen of" hdm, R RO

Wt ik '.I 1

(b) 1f ho is dismissed from service” b;}infmﬁ’h C&hrt. ﬁovd’mnt or statutory -
or local authority; Bew *
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' (c] If he has been convicted of an offence involving moral turpitude or who
is or has beeo prrmanently debarred or disqualitied by the High Court
or the Unjon Public Service Commission or any State Public Service
Cowmmission from appearing for examination or selections conducted by it;

(d) If be directly or indirectly influences the rocruiting authority by any
moans for his candidature; _

(¢) If he is & man, has more than one wife living and if a woman, has marriod
a man already having another wife,

10. RECRUITMENT:

(1) To fill a vacancy required to be filled by promotio 1 the recruiting authority
shall take all necessary stops well in advance so as to finalize the list of persons
contidered oligible for promotion at least 10-15 days before the occurromce of
the vacancy.

(2) (i) Whenover two or more vacancles required to be filled by diroct
recruitment oocur in a cadre in the service or once in fwo years, whichover
is earlier, the recruiting authority shall, invite by advertisement in. the official
Gazette and in at least two news-papers, applications in such from as it may
dotermine from intending candidates, who possess the prescribed qualifications.
The advertisement shall indicate the number of vacancies reserved for Scheduled
Castes, Schedulod Tribes and Other Backward Clasecs, if any, and shall contain
all nocossay information relating to the recruitment. It shall also indicate that
an additional list of selected candidates would be preparsd as per clauss (iv).

(i) Tho decision of the recruiting autbority as to the oligibility or otherwise
of a candidate for admission to the written and viva voce examinatiom shall
be final. No candidate to whom certificate of admission has not been issued
by tho recruiting authority shall be admitted for the oxamination.

(iii) The recruiting authority shall on the basis of cumulative grade value
socured by a candidate, and taking ioto coasideration the orders, if any, in
force relating to reservation of posts for Scheduled Tribes, Scheduled Castes and
Other Backward Classes, prepare in the order of merit, amessed as
provided in Schedule B, a list of candidates to be inclubsd in the list which
shall be equal tothe number of vacancies notified.

(iv) The recruiting authority shall in accordance with the provisions of
clause (ili), also preparc an additional list of names of candidates not ineloded
in the list of candidates prepared under clause (ifi) above, in which the number
of candidates to be included, shall, as far as possible, be ten percent of the
number of vacancies notified for recruitment or one, whichever is higher.

(v) The lists 80 prepared under clauses (iii) and (iv) above shall bo pablished

and thoy shall cease to be operative on the expiry of ose year from the
date of such publication,
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., (vi) Candidates whose names ate includod in the list prepared under clauss
(i) above shall be considered for appointmeat in the order ‘in which their
names appear in the list and subject to Rule 9, they may be appointed by
the sppointing authority in the vacancies notifiecd under clause (i) above.
Candidates whose names are included in the additional list may be similarly
appointed after the candidates whose names are included in the list published
under clause (iii) above have been appointed.

(vii) Inclusion of the mame of a candidate in amy list prepared under clause

(iii) or (iv) shall, not confer any right of appointment to such candidate.
. 1l. CONDITIONS RELATING TO SUITABILITY, FITNESS AND

'~ CHARACTER:

. (1) No person sslectod for appoiatment by direct recruitment shall be
appointed- '

(i) unless the appointing authority is satisfied that he is of good charactor
and is inall respects suitable for appointment fo the service;

(ii) wunless heis certified by the medical authority specified by the High
Court for the purpose thathe is medicully fitto discharge tho duties
of the post to which he is sclectod for appolatment.

' (2) 'Every candidate selected for appointment by direct recruitment shall
furpish certificates, given not more than six months prior to the dats of the
application, from two respectable persons: unconnected with his college or university
and not related to him testifying to his character, in -addition to the certificate
which may be required to be forpished from the -eduoutional institution last
attended by him, :

12, FEBES—Every cardidate for direct recuitment ‘may ‘be required to pay
such feos as may be specified in the notification inviting applications.

Provided that in the case of a candidate belonging to Scheduled Caste or
Scheduled Tribes, the focs payable shall be one half of the Tees specified
in the notification for other candidates. '

13. JOINING TIME FOR APPOINTMENT:

(1) A ecandidate dy direct recruitment shall report for duty before the
suthority on the date specified in the order of appointment,

(2) Notwithstanding anything contained in sub-rule (1) the appointing authority
jmay, on the application of the candidate, if satisfiod that there are good and
-sufficient ressons for doing so, by order in writing, grant such further time
4% it may deem nocessary. _

(3) The name of thecandidats who fails to assume charge of the post
‘within the time specified in the sub-rule (1) or within the further time granted
under sub-rule (2) shall stand deleted from the list of selected candidates
and ho shall ceass to be eligible for appointment.



14. TRAINING:

{1) . There shall be a8 tntnmg coune for tho Oﬂicou appointed tn Gftd-lﬂ
«of the_servico aad direct recruitg in Grade-I ‘of the servico, as the Hi.ghCaurt
may deem fit and ‘proper as per the Schedule-D.

(2) The Hi;h Court may arrange Refresher Course fnr Officars of,. all
-cadres from time to time. The Judiclal Officer may also be deputed for Training/
Refresher course outside the State or outside the country in consultation with
the State Government. ‘ '

15,. PROBATION AND OFFICIATION:

(1) All appointments to the sorvice by direct rou'uit-ont sbnll be on.
" probation for a period of two years. ;

2 All appointments by promotion shall be on uﬁdltins basis for apoﬂod;-
of two years. I

(3) The period of probation or Officiation as the caso may be, for reasons
to be recorded in writing, may be extended by the appointing authority by
such period not oxceeding the period of probation or officiation, as the case
may be specified in sub-rules (1) or (2).

. (4) At tho end of the peciod of probation or officiation or the extended
period of probation or officiation, as the case may be, the appointing suthority
-shall consider the suitability of the person so appointed or promoted to hold
tho post to whioch he was appointed or promoted, and

(i) if it decides that he is suitable to hold the post to which ho was
. appointed and has passed the special oxaminations or tests, if any,
required to be passed during the period of probatiop or officiation,
as tho case may be, it shall, as soon as possiblo, issue an order declaring
him to have satisfactorily completed the period of probation or officiation,
as tho case may bo; and such an order shall have effect from the date
of expiry of the period of probation or officiation including extended
period, if any, as thé case may be.

(ii) if the appointing authority .considérs that the psrson is not suitabls to
hold tho post to which he was appointed or promoted, as the case
may be, shall by order -

(a) if heis a promotes, revert him to the post which he held prior to
his promotion.

(b) if heis probationer, discharge him from service;

(5) A person shall not be considered to have satisfactorily completed the
period of probation or officiation; as the case may bs, unless a specific order
to that effect is passed, Any delay in passing such an order shall not entitle
the person to ho deomed to have satisfactorily completed the period of officia-
‘tion or probation.



(6) Discharge of a probationer daring the perind of probation -

_ (i) Notmthllnndmg lnythlng hereinabove, the appointiag autharity. may, .
' at any timé during the 'period of probation. discharge from nerdou.
a probationer on sccount of his unsrutlblllty for ths service.

(i) As erder under sub-rule (i) shall indicate the grownds for the duchlrp

' but no disciplinary enquiry shall be necessary.

M Appeal No appeal shall lic against an order discharging a probationer

or an order revorting a promotee to the post held by him prior to his promotion.

(8) Confirmation - A probationer who has boen declared to have satisfactorily

completed his peried of officiation shall be confirmed a3 a full member of tho
sorvice in the category of post to which he was appointed or promoted, as:
the case may be, at the oarliest opportumty in any substantive vacancy
which may exist or arise.

* (9) Increment during the period of probation or officiation; —

(1) A probationer or promotes may draw the increments that fall due:
during the period of probation or officiation. Ho shall mot, however,.
draw &ny increment after the expiry of the period of probation or
officiation unless and until he is declared to have satitfactorily completed:
his probation or officiation, asthe case may be.

(b) When a probationer or promotes is declared to have satisfactorily
completed his probation or officiation, as the case may be, he shall draw,

. as from the date'such order fakes offect, tho pay he would havedrawn
had he been allowed the increments for the whole of his service from
the date of his appointment on probation or officiation as the case
may be.

(10) Notwithstanding anything contained in sub-rules (1) and (2) where

validity of the appointment of smy persom:—

(s) as probationer is questioned in any logal proceedings before a Court
of law, the period of probation of such person shall continue until
the final disposal of such proceedings.

(b) as a promotee on officiating basis is questioned in any legal prooeeding,
before a Court of law, the period of officiation of such promotee
shall continue until the final disposal of such proceedings,

16. PAY:

‘(1) Tho pay of all the members of the ‘various grades of services shall
bcll shown in Schedulé-A appended to this Rule. :

(2) The Time Scale of Pay admissible to the members of the sorvioe shall
b6 a5 shown in Column 3 of tho Schedule C. This wifl be pcnonal to the’

officer and nof atfached to the post,
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(3) The Special Pay/Charge Allowance admissible to different post shall
be such, as shown ‘in Schodule-C appended to this Ruls. The Special Pay and
Charge Allowance shall be attached tothe post nud would beavalhbbm the
porson holding the post,

(4) Tho Registrar/Deputy Registrar and Aastt. Registrar shall be entitlod to
Special Puy, if any, as laid dows in the Gauhsti High Court Service {Appdmtmcnf.
Condition of Service and Comduct) Rules, 1967,

(5) The Sekction Grade Pay and Super Time Scale Pay for members of
the Grade-l of the Service shall bo such as shown in Schodule-C. This pay shall
be personal to the officer and mot attached to the post.

The oxisting members of the Service shall ba  absorbed in the mpecun
posts théy may bs holding on the commencement of these Rules and shall
be eligible for pay scales provided for such posts.

17. SENIORITY :

(1) An Officer appolated in accordance with the Rules, on regular basis

-shall be semior to persons appointed ad-hoc or temporarily.

(2) The seniority inter-se of the members of the sérvice, appointed on
the basis of result of Competitive Examination/Limited Deparimenial examina-
tion shall be . determined lccordmg to the Moerit List - prepared hy the. Concerned
Authority.

(3) Wheore officers are morcitod to a Cadrs-by promotion or by direst
rocruitmont on the same date, the officers recruitsd by promotion shall take

" precedence ovor the direct recruit officer(s).

(4) Where two officers are placed at the same poaltion of the Ment List,
the person senior in age shall -be sonlor to the other.

(5) Where more than one Oﬂiw is promoted to a cadre by the same
order, the inter-se seniority of persons so promoted shall demrmmad by their
inter-se seniority in the lower *‘Cadre’ unless directed o(horwhe.

(6) The High Court shall prepare and publish a Semiority list of Officers

io all Cadres from time to time and the list so published shall be used for

‘the - purposs of comidsration for promotion to the nex higher cadre.

18.. PROMOTION :

(1) The promotion of members of tho service shall be from one grade
to another grade and sot from one post to another post, except i cases of

promotions to Selection Grade/Suportime Scale, which may be in same grade,

. (2) “The ‘promotion of the offieers under the various Grades in!hn Serviee
nhnll be as per the critorin laid down in Schedule-E.

@w B ey
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A. Exceptus otherwise provided inthis Rule, every Judicial Officer- shall
retirc from sorvice on the afternoon of the last date of the month in which
ho attains the amgo of 58 years. Provided that sll Judicial Officors whose
date of birth. is the Ist-day of a monmth shall retire from service on the
afternoon of tho last day of -the prcccdlns mcnth oo attaining the ago of
58 years,

B. Notwithstanding anything contained in Clause A above, a Judicial
Officor btlonging to the Manipur Judicial Servico, who in the opinion of the

High Court, have the potential to continue with bis/her service, shall be
retained in service upto 60 years.

I. The potential for continued utility shall be assessod and evaluated by
appropriate Committee of Judges of the High Court, constituted and
headed by the Chief Justice and the evaluation shall ba made on the
baeis of the officer’s past record of service, character roll quality of
judgements and other relevant matters,

II. The High Court should undertake and comple!o' the oxercise well within
time, before the Officer attains the age of 58 yoars and take a decision
whother the benefit of extended servico is to be given to the officer or not.

II. Jn case the officer concerned is foumd fit for being given the benefit of

extended age of superannuation, the officer and the Stats (overnment be
informed accordingly.

IV. In case the officer concermed is found not fit for retention beyond 58 years,
the High Court may lnform the officer that he would stand retired at the
age of 58 years,

Y. An officer shall be deemed to have been denied the benefit of extension
unless a specific order to that effect is passed and communicated.

20. RETIREMENT IN PUBLIC INTEREST:

(1) There shall be & committee consisting of throa Senior Judges, headed by
Chief Justice of the High Court to review the career progress and other =attributes
of 2l Judicial Officers.

(2) This review will be undertaken when the ooncarned officer(s) attain tho ago
of 50 and 55 years. If the committes considars that in publicinterest the officers
should bo retired from service, he shall be compulsorily retired by giving him a
aotico of not less than 3 months in writing or 3 months pay and allowance in
lisu thereof.

Provided that nothing in swb-rule (2) lhnu be considered as preventing

coosideration for compultory retirement of & member of the service at any time
other tham those mentioned thereia,
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b |
‘Ser vice by the ' High Court af‘lcr assessmg and evaluating the record for his
_(.ontmued utility,

“sultation_with the High Court,

1

: 2’|'." RL EMPLOYMENT AFTER RETIREMENT'

(1) Iudl{:ial Officers of Grade-1 retired at the age of 60 years may ' bo
re-employed tiil the age of 62 years, if the High Court so desires, provided there
nru vacancies in Gradc Iand thcy sat:sfy the following counditions:.

(i) There is no adverse comment in the ACR’s so far as disposal/integrity
_ nnd Character are concerned.

(u) Tha Officer was not dismissed or; ‘removed or compulsorllv retired or
- made to seek retirement.

(iii) The Officer had sought voluntary retirement after initiation of depart-
'mcutal proccudingsﬂnqu[ry

(2) Judlcnal Officers _ will hava to be found fit and eligible to continue in

I SO A

(3)  The ordor of re-employment, shall be made by the Governor in con-

22, ADDITION OF CERTAIN SERVICE FOR THE PURPOSE OF
PENSION :

Provided that notwnthstandmg anythmg contamed in the Mauipur Civil
Services (Pensmn) Rules, 1977 or in any crlher Rules—

e

(1) “The members of the Slcrvlcc mnmlly recruited to Grade-III of the
Service having not less than 10 ycars of actual qulifying service. shall be entitled

:t0 'add. to - their service qulll‘ymg for puperannuahon pension, the actual‘

period, -of practice put in .by | hqn .at the P,ar not oxceeding three years, I

(2) The members of the Scmce direc ly recruited from the Har to Gradcl
of the Service, having not lessJ than 10°|years of actual qualifying servu,c.
-shall be entitled to add fo their service t[uallfymg for superannuation pension,

“the actual period’ of pranco pdt in by’ ﬂlm at . the Bar not exceeding seven

years. | }

23. RESIDUARY PROVISION-—Thu conditions of service of the mcmbcﬂ
“of the service for which no express promlon is made in these rules shall b
determined by the rules and orders for lhc time being apphcable to ofﬁcan

~of Indian Administrative Scmcc in the State

24.. A, Conduct—A Judi{:ial Officer !appointed under the Rules shall
.required to maintain the integrity and conduct himself in conformity with th
dignity of the office he holds. He should follow the Code of Conduct a
~provided in Appendix-A to the Rules. ‘
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B. Disqualification—A Judge shall disqulify himself or horself in a proceeding:
im which the Judge's impartiality might ressonably be questioned, including:
but ‘not limited to instances where;

(%) the judgo baw personal bias or prejudice concorning & party or a party’s

Iawyer, or personal knowledgo of disputed evidentiary facts concerning
- the proceeding; .

() the judge served. as- alawyer in the -matier in_costroversy, or lawyor-
with whom the judge previously practised law served during such
usrocittion as a lawyer coscerning the matter, or the judge has been
& material witness conmcerning It;

(c) tho judge knows that he or she, individually or Sduciary, - er the judge's
spouss, parent or child wherever residing, o any other member of the
judge's family reaiding in the judge’s housohold, has an ecomomic interest:
in the subject matter is controversy or in a party to the proceeding or
has any other interest that could be substantially affectad by the prooeeding;

(d) the judge or the judge’s spouse, or a person within ths third degreo:
of relationship to either of them, or the spouse of such a person;

(i) isa party to the proceeding, or an officer, director or trusteo of a
party; '

(i) is acting as a lawyer in the proocceding;

(iii) is known by the judge to have interest that could be substantially
affected by the proceeding;

(iv) isto the judge's knowledge likely to be s material witness in the
proceoding.

C. The rules govering and rogulating the condust of Indian Administrative
Service Officers shall in so far as they are mot imcomsistent with the rules In
this chapter shall apply tothe members of the service.

D, Disciplinary Authority. The members of the service shall be under
the disciplinary control ofthe High Court and the disciplinary precseding may
be ‘'drawn up against them in accordamce with the provisions of the Central:
Civil Services (Clamification, Control & Appeal) Rules, 1965 as adapted by the
Goverament.

* B. No disciplinary proceeding shall be initisted agsinst the members of the
sorvice oxcept with the recommendation of the High Court.

25. LEAVE, PBNSION, ETC.—Except as provided in these rules, pay,
allowamces, pemsion, leave and other conditions of service of the members of
the Servico shall ba regulated by Contral Civil Services (Classification, Control
& Appeal) Rules, 1965, Fundametal Rules, the Manipur Manual and othgr
relevant rules in force in the State. -
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26. REPEAL & SAVINGS.—Tho Mazipur Judicial Service - Rulu. ms are
hearby repealed.

Notwithstanding such ropeal any appointment. made; ordar iuu:d mlon
taken or anything whatever done under the Rules so rgpesled shall be desmed
to have boen made, issued, taken or done wynder the corresponding provisions

of Section 6 of the Generul Clauses Act, 1897 will spply in determining the

offect of smch repeal.

S. SUNDERLAL SINGH,
Special Secretary (DP),
Goverament of Manipur,

SCHHDULE-A

Thero shall be thre: Grades of Service, nsm.ely -

(8) Grade-I
{b) Grade-11
{c¢) Grade-III

Bl. No. Name & Posts .

1. Super Time Scale District: - -

@S@uiona Judge

2. 'Seloction Grm District &

* " Sessions Judge

District & Sessions Judge

4. Additional District & Sessions
Judge

5. Registrar, Gauhati High
Court, Imphal Bench

" 6. Judge Family Court
7. Judge Special Court/Narootic
2 Drugs and- Psychotropic

-

Substances
8. Presiding Officer, Ravonun
'I‘ribunal
Sl No. Namo & Poits

1. Chief Judicial Magistrate

GRADE-I _
Number of Posts -Scale of. pay
10 9 posts in Grade-I As may be fixed
t'8i, No. 3 to 8 by the State
Government from
time to tims.
poits in Grade-l
g R onl:
2
2
1
1
i
o
GRADEB-II
‘Number of Posts Scale of pay
8 As may be fixed
by the State

Government from
time to time.
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.. 2.+ Additional Chief Judloial + @ ~ = [ v o S
Magistrate . .ol
-3, Civil Judge Senlor -Division- 3 ol

4. Deputy Registear, - - 1
v ‘Gaphati High Court,. Imphll Beach

 GRADE-II

—gjr. _ Nnmoﬂom . Number of Posts Sealo of pay
0. - Voo
1. Civil Iudgo, ' 9 : As may be fixed
Junior Dmalon!lndidll Magistrate by the State
Government from
. time to time.
2. Judical Magistrate (Transport) 1
3. Administrative Officer - 1
4, Assistant Registrar Gauhati 1
High Court
Total M.J.S, cadre posts 33
Deputation reserve 20 percent of cadre posts,
Leave reserve 10 percent of cadro posts,

... Training reserve . 10 percent of cadro posts,

8. SUNDERLAL SIN'GH.

Special Secretary (DP),
Govhnmc_ut of Msnipur,

SCHEDULE ‘B"
COMPETITIVE BXAMIN&TION
1. The competitive examination for remdtment to Gradel of thSmﬂoo

* shall consist of :-

A. FOR DIRECT RECRUITMBNT & PROMO’ITON UNDER L[MITED
DEPARTMENTAL EXAMINATION:

(1) A competitive examination for recruitment to the service in Grade-I shall
be hold at such intervals by the High Court from time to time as determined.
The examination shall be conducted with syliabus as below:-

(1) Paper-I: One paper of 100 marks (duration not loulhln 2houn)

" to test the General Knowledge, aptitude, iatelligente, test of comprehession

" ‘and’ oxpression of law and General Eanglish | ino!udln; Emy Writing on legal
topic and ‘faformation technology.
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+ - L.{il) » Paper-IE.—One paper of 100 marks of-not lodd'than 3 hours duration

teprdin; objective questions - and problems of law as regards the Traasfec
_of Property Act, Civil Procodm Code, Code of Criminal Pronoduo, Indin
~ Bvidemce Act, Indian PenalCoda Limitation Act.

(ih} Papor-I1T,—One paper | of 100 marks (duration not lau than twn

bpm)-—comiuin; of Judgement, writing (Paper Book to be lnppﬂﬂi)—— Len{
theories on jurispradence, provision of Constitution of Iudh-

.. Note:—(The caadidate is expected to refer to the relevast doeinonl of thc
.Apax Court and the High Court while writing answars in Pnpqr I and Illy

(iv) Interviow: Vlva-voeo—SO marks,

{2) The Compemive E.nmlnauon for recruitment to Grade-III of the Servm
‘shall be held at such intervals as the Governor may inm comsultation with the High
-Court from tims to time determine, Tho Bxamisation shall bu eonilllotod by the
High Court in accordance with the following syHabus:-

(i) Paper ‘on English—100 marks.

(a) Essay writing.
t:(b) Precis writing.
(¢) Grammar etc.
- (i) Genperal Knowledge—100 marks.
(2) Objective Type
(b) Aptitude Test.
(iil) Law Papqr'l —100 lurki
(a) Constitution of India
" (BY Codd ’of Civil Procedure
(¢) Tranmsfer of Property Act
(d) Indien Contrsct Act -
(iv) Law Paper-II — 100 marks
(s) Indias Ponal Code
(b) Criminal Procedure Code
(c) Indian Evidence Act
(d) Ltw of Torts

) Intcrvlaw. Vwa-vom -— 70 marks

(3) GENBRAL !NSTRUC[‘IONS

. All: eandidatés who obtain “sixty perceat or mora :m:h or mnmponding-
;gra.de in the writtep oxamination shall be eligible for viva voce examination. |,
. Provided that Scheduled Caste/Scheduled Tribe candidates who obtain fifty
pérosat or- more marks or correspomding gradse in the wrimn ‘examination shall
rbe eligibls for the viva vocs examination. :
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Selection of candidates shall be made on: the basis of oumnlathm grade value-
dbtained, : inthc written and viva voce examination.

‘The object of the Viva-voce examination under sub-rule (1) and (2) is to assces
tho suitability of the candidate for the cadre by judging the montal alertness,
knowledge of law, clear and logical exposition, balance of judgment, skills, attitude,
ethics, power of assimilation, power of communication, character lnd intellectunl’
depth amd the like of the candidate.

All necessary steps not provided for in theso Rules for recruitment undes
these Rules shall be decided by the recruiting authority.

~ The mode of evaluating the performance of Grading in the written aad!
viv'n-vot_ao mnlnation shall bo as specified balow: -

EVALUATING PERFORMANCE IN COMPETITIVE EXAMINATIONS
FOR JUDICIAL SELECTION

The system operates as follows:
(1) The questions in the question paper m.lyemynumeriml mu-iu foroach
question,
(2) The examiner mny assign mumerical marks for each sub-question which.
' may be totaled up and shown against each full quutlon in nurbers,
(3) The fabulator will thes convert the gumerical marks into ;ndoo in
a seven point scale with corresponding grade values as follows :

Percentage of marks Grade Grade valne
70% and above 0 7
65% to 9% A+ 6
60% to 64% - A 5
§59%to 59% B+ 4
50%, to 54% B 3
45% to 49% C+ 2
40% to 44 c !
Bolow 40% 3 0

numerical mifh of acﬁ question into the
the formula given in first column above, fhe
abulator will re-convert to Grades obtained for each question to the Grade

tumn above.
valus according to the value given in the third -co
~ What is now obtained is the relative’ Grade value of each anuwi:r
in the question paper obtained by fhe clndidnto in a soven point

scale (i.e.'0’ to 'T)

) After converting the
appropriate [grade sccording to
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* “The tabulators’ mext task is 16 add up-those' Grade Values and divido

“‘tho sum total*by numbers' of questions in the &nswer book including

the questions uounswered by the candidate.” What ‘Is thus obtaimed is

¢ the Cumulative Grade Vslue Average (CGVA) obtaired by the candi-

© date at the examinations, Suppose'the CGVA' comes to ‘4’ the grade

- ebtained -by the candidate’ at tho examination is “B-+". If the COVA

'is “6%, the Grade ‘of the candidate s “A+”. =

- (5) Thus organized, the resalt of the written examination will be indicating

only the cumulative evaluation grade of the candidates which moderates tho

inevitable element of subjectivity in individual cvaluation and brings in relative

objectivity and fairness to much higher degree. Of course, the tabulation record

thoot can carry the numerical marks as well for reference und ro-checking

whenover nesded. A proper computer programme can do all these aporations
in minutes, : -

:++i(6) What happens if there ars soveral successful candidates obtaining the
same grade and the available positions are fewer im number? How do
you rank them to determing who is to be gives the job? Of .course, this
situation can develop with numerical  marking alse whers persons with
pne mark or balf a mark- diffcrence are given advantage. This is unfair given
the fact that in actual practice this may happen because of . the play of
subjective alements on the part of the individual examimsrs. What is there-
fore recommendod ‘is a similar vigorous and objective grade value exercite for
the viva-vock oxaminatibn as well. '

(D At tho ond of each day’s interview the tabulator will convert the
numerical marks assigned to each category into grades and then to grade values.
This will then be ‘totiled up and the Cumulative Grade Value Average of each
cvdndidate Interviewed will be obtained.

(8) _Thus & soparale list of candidates interviewed and tho grades obtnineﬁ
inthe viva-voce will be readied which will ‘naturally be far more fair and
t‘_r:qs;_ment i fl'it_‘l_ll.,ll_ﬁt!l_l: scope for. corrupt practice, fo oreep in.  Again, for roady
‘re erence, the result sheet may carry the numoric_lll marks side by side with grades,

¢ i49). The final selocsion- list, will bo. readled by tombini -

(Grade Vslue obtained in the written i oo Do e
wl - SO CY L S e % . 5

(10) " Since ig practico . many. candidates who  } ol Laaris
scorbed ot i oaco. any. candidates who . have obtained less:
prevribed. gads (ay B-+) in ihe weikn sxaminsion Wil sor bo s o
. oce en’mmntinn.. théd dombined tdbulation has to bo done only with
rejerones to fewer candidatesj poskibly ‘ofie-taith or even ' losi of-fhis totd] murbe
of applicants for the job. e Boom i

edamination and the viva-voce exdmisation

B shEy PRTETT YT

e ] T S A )
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i (Il) If the viva-voge u,"igarpul and  highar .marka are igiven« onlyto those
whn ,m nuuupndmg in all categuries of cvaluation givep ia tho .pruforma, the
ﬁufpt? arc vury few will. obtain higher grades (like ‘O’ ot *A’) ungd -their numbers
lm Bc_‘u!l wllhm, the aulhblo vacancios. . There: may ba spme; ‘borderline
casod Wherd itis difficuit. to determine who is tobe included and :whom to be
ixﬁwf Tim dllemml mn be resojved. by a second- interviow hetween those
candidates’ by the  same board or altermatively looking at tho . difference in
numu‘lml scores bctwocn lhcm slmllarly pllcod in grldu. S
PR e T g SUNDERLAL: SINGH, | i1
B L ' ", Specisl Secrptary (DP), Govt. of Manipur.

i

I. Spaci:l Pay .—The uembon of the service may be given Special Pay

as fixed by the State Govt. from timo to time, The. lpoohl pay -shall bo attached
tq the post and wmot the oﬁiwr. ; g

+2, Charge Allewance.—~The State Government ' in cossultation with the
High Court may provide for' charge allowance to the members, at tho rates to
be " fixed, " from- tome to’ limn.-"'l"hé‘ clui-'ga allowsrice shall be attached
o “tho post. gl 3 = :

i Time Snle Pay(&o:oloxp{}od Cmar l,’ro(mﬂou..—-'rhc Stm Oovemm-ut
mny gunt " Time Scale Py to the various grade of officers for accelorated carcor
progression. The pay acale shall be peronal to the officer. .

b e E - |

'S. SUNDERLAL SINGH,
G . LA i " Special Secretary (DP), Govt. of M_m;ipuy.

I RN T M T T S G | %

P TR T  SCHEDULE—D ,

v A: - TRAINING counsn FOR OFFICERS APPOINTED IN GRADE-]
" i(DIRECT RECRUITS):

.1 ‘Aftgr the .appointment of & candidate in Orade-I of the Servico at providod
in. Section. 7, Teble-1.1, the Officer would requirs to submit his Joining Roport
before the Registrar General, Gaubati High Ceurt and thereaftor he shall be
;im four weeks tidiniog: at the Tuinli; Instituto in the foﬂowin; manner:-

(}) ‘Wiiting’ of;udlcns ordeu both ‘In civil aed. erlmin! cames; ,, . .
ﬂl) ann;ofchq.rwndwhmentofmu._ r. e w0
(ili) Judgmeat writing; v w5 A myw g g ok AT
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{iv) Administrative order md other mnthu relating to adm!nhtntmn of
office including accounts;:
(v} Any other mbjoct which the High Cour!fl‘mmnl Inmtutc may deem
'fis and proper. . .

1,;;1.Bq£nw,tha-mmplotion ot-ltu,t MEn;_ negessary arder of posting shalk be
dsgued: so that the officers may join at their respective place of posting.

" B. There shall bo s TRAINING COURSE FOR OFFICERS APPOINTED

IN GRADB-I[I of the service which will be spread over as balow:.

(l) Cl.lu room lectures at TRAIN]NG INSTITUTE as per ths curriculum
fized in consultation. with the High Court,

(li) Two months working knowledge of Criminal ceurt, civil court and
revenus: ¢ourts to be arranged by TRAINING INSTITUTE.

(ifi) Od completion of ths pefiod ol‘ six months training tho Officers who
had completed 3 years practice at the Bar shall be given posﬂng.

. Wy). The Qfficers who have not, oompbud 3 yoars. practice. at thmBu-.hll
be given further training for a period of 6 mosths as wndec:

(@) The High Court shall deputs the offigers fo various disteits/sub-

divisional courts for further in-field training, The officors will ationd
" the civil, criminal courts and watch the proceedings amd maintain
' adiary. They will bo under the supervision of the concatmed District
~ Judgo. This traiging shall be for s peiod of 3 mpnths, On
completion of the training thaywiﬂlnhnit B report to the Director,
TRAINING INSTITUTE.

{(b) Aftcr the field training, there will be & gap ef two weeki and thereafzer

‘the officer shall report back to the Director, TRAINING INSTI-

TUTE for farthoer training of 10 weoks. In this period the trainces

will give the feed back and she Training Imstitite will take steps

to romove all doybts in the mind of .the trainess as rogard the

~working of tht Courts or may law point raised by them. On
completion of the above period the traimoces will be posted out,

2 - N $. SUNDERLAL SINGH,

Special Secretary (DF),
Goverament of Maalpur.

gty g T
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SCHEDULE—E
i GENERAL 'CRITERIA FOR PROMOTION :

(a) C«oundmn; the number of vacancies to. be fliled up, the Assessmont:
‘Committes shall assess the Judgments/ACR’s of the officars, who are
within the zone of consideration, the ratio being 1:3.

¢ (b) +The ‘suitability and overall performince of the officers including disposal -
‘of cases and the remiarks of the concerned Portfolio Judge shall be considered.
(¢) In case any Dopartmental Proceeding/Eaquiry is pending against so
officer, his/ber promotion may be considersd and the decision be kep
in 2 sealod cover, to be oponod on conclusion or !ho Dcpartmcntll'
r... :.: Progseding/Enquiry.

(d) ‘The officers against- whom there is adverss entry n'gmiing their
, . , character, integrity will be eligible for promotion provided the required:

' Bench mark has bosn obtained subsequent to the adverse entry.

- 2. PROMOTION :Tho basis for promotion in various grades will be as follows:’
From Grade- [II to Grade-1I :

(i) Seniority-cum-merit subject to overall suitability, -

() ACR’s of last five years are $o be considered and officers hlvin; minjmwm-
‘Two Good’ Grading in ACR’s will be considered provided their
integrity and character is boyoul doubt or there is 5o doubt,

Prom Grade-li to ‘Grade-I under-sub-rule ?(l)([l)
* (i) Merif-cum-seniority subject to suitability.

(1{) ACR’s of last five yommlobooomiﬁndudoﬂim huin;minhnnn

" ‘Three Good’ Grading out of five ACR’s will be considered.

- (i) Must have uompmad 5 yoars of Sewkn in the Grade.

From District Judge to Selection Giade District Judge :

() Merit and suitability.

(i) Minimum ‘Four .Good’ owut of last five ACl':l. or

" (iii) The officer must have *Two Good’ and *One Very Good” in the

ol o ACR‘ out of lnt five ACR’s .
From Selection Grade Dilirlct Judge to Snpot ’l'imc Sclls Dittnct Judgo :

() Mmt-anm-tmublli;y. )

(if) The, Officec must have ‘Three Good’ and "OM Very Good™ ;ﬂdm.

. during the last. 5 years; or

(u') The officer must have ‘Two Good’ nnd *Ono OnMudin; grading:
during the last five” yoars,

8. SUNDERLAD SINGH,
Special Secretary (DP), Govt. of Manipur.
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u‘:"r TR N ARSI Sl APPENDIX-A! r"r'l,nl v snboa A i
' (1) should uphold tha intoqrity and _ind.opeldenon of Tudic

W

An hdapandent and hnno rablo Judu:hry is indhpemhl.o tq Jmhn
md&y A jud]n lh.oul?l participats in ut&bhthing, mmnuinin; and mfm:hg
and’ should pérsosully ‘observe, ln.h stmdurds of conduct so 11115 lho intogrity
sid {tidepandance of the judiciary 'may be’ pruomoJ A ;u& ‘ehall always be
aware that the judicialsystem 'if for tho ‘beaofit Sf tho” litogant and the
public, atid ‘not thé judiciiry. The provisions of “this chapler ihohid be coi.um.d
and- applied to furcher thess nbjaaim : w0 LR

SR I VR

(2) Should avoid impropnoty—- ' -

i) Public confidence lnthojudncmry h oroded by lmpomlbip or m'pr'opar
conduct by judges. A judge must svoid all lmpropnoty aad appearance
of impropriety. A -judge must expoct to -bo the subjott of coiistant
public scrutiny. A judgs must therefore -acsept festrictions ‘on conduct

/ that might be viewed 'as burdenaom- by - lhc nrdlnarjv *cmnrm and
¢+ ghould do so'freely and tillm;ly P bl

(1) A Judge shall respect aad observe the law. At all tmm. “the conduct

"i' %" and manoer of a judge shéould ‘promote public confidente’ in tho iathgrity
and impartiality of the judiciary. Without regard to petson’s race,
# . gender; or other' protécted - persosal clizrabteristic, - a judge should''treat
" every peison fairly, with courtesy and’ rupocf.. : Hl B O
(i) AJudnb shall not allow fam:ly, »ml ot othc:mhtmhgps to influence
© " bis judicial conduct or judgment. A jndgo hall not land tho prestige
of Judmill office to advance his privute mtbum Jr thow of others.
) A judgs shall not copvey or pormit otbars {to ‘convey thu impression
. tht they are in & special polltiun to infiuence the Judge. ‘A judge shall
L not appear asa chanqn: witnui ind Cmm bmécnding snbpoumod
(nr) A jud;e shall not allow wtivhy asa mﬂanr of . un , arganization to
_cat doubt on the judpl nbi,lity to perform the funcuqn of the offige
" ip *a manner consistent with the code of Judkul conduct’ andlhoiam
" of thaStale A judge shall oot hold the meubenh:p of an nrgantzaﬂon,
"' “activities’ of which’ dim:minito, of appear discﬂmmate “on the basis
Lt of race, gandor, or other’ protcmd personal " charaétoristics l"olhina
o - in'this paragraph should be lnttl'pmtod to dnninish & fiidge's right to
Gumr  fron exorcise of religion. - i
[3) ?erformm of dutles mipnniully and’ dllimmly—— _,_’:'l \'
“(;l A judge. & shall be faithful tutbo lsw apd maintain professional compe-
tquoe]n it, A judge.shquid be, muwnwd by mpartisan igterests, public
.. dlamer, . or, fegr ofcriticlem, .. .. .. o4

o et

il

L



(4)

A judge may require lawyers, court persomnmel, and litigants to be
appropriately attired for Court and shoyld maimtain reasonablo, rules

of conduct, order and decorum in' the Court room.

Gy

L i)

)

| .' {vi)

Aiudgo shall be puiiont, dlmlﬂbd. aud courteous to .[i‘timu,w.ilaolﬂl.lﬂ

lawyors, und others with whom the judge desls ip officil capacity,

and shoyld requira similar conduct of lawyers and of staff, Court officiale,
and othors subject to the judge’s direction snd coptrol.

-A judge shall not injliate parmit, or consider ez-parte Gommuaications

made to the judge outside the presence of the parties conperning &
pending or impending procesding. '

‘A judge shal| hear and decide mattars uulgnui to the judge except thoso

in which disqualification is required,

A judge shall perform judicial duties without bias or prejydice, including
but pot limited to bias or prejudice based upon race, sex, religion,
national origin, digability, age, sexual orientation or goclosconomic status

“and shall not permit staff, Court officials and other sabjct to the

=
| (vili)

(ixj_

(x)

judges direction. and control to do so.

A judga shall dispose of il judicial mattery speedily, effoctively and
fairly. i :

A judgs shall pot, while a procesdiag is pendiog in apy Coyrt, make
any public comment that might reasonably be sxpected to affect its
outcoms or impair its fairpess or make eny monpublic comment that
might sybstantially interfore with & fair trial or hearing. The judge
shall require similar abstention on the part of Court personnel subject
to tho judge's direstion and control. This clause does not prohibit
judges fram making public statoments in the course of their official
dyties or from explaining for public ipformation the procedures of
tbe Court. This clause doos not apply to proceedings in which the:
judge is a litigeat in a personal capacity.

A jydge should prohibit broadcasting telovising, recording or taking
of photographt in gr out of the courtroom during session of court or
recess botween sossions except as authorized by the High Court.

(a) A Judge may propesly intervene in a trail of & cas & promota
expedition, snd prevent upnccogsary waste of time, of to cloar up
some obscurity, but the Judge shoyld beat jm mind that unduo
interforence, impatience, or participation in the examinstion of
witness, or sevore aftitude on the judge's part toward witness,
espocinlly those who are excited or terrified by the unusual cirepms.
tances of a trial, may tend to prevent the proper presentation
of the cause, or the ascertalament of truth in respect thereto,
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" () 'Commesaaion otweop the juige and Ooumsel ia Coumt i often
nocessasy, hut itha Judge. :eheskd be atudiosrito aveid caatroversics
that 4Dt 10 . ohscuse tsa asits of the digpute betwean litigante and

*leadt tp. unjust disposicion. 1n - addmelag conascl, lisgania ot

witness, the dge shuld .avaid & ceatrawsnial manner of tepe.
(e) ‘Audge shall avoid. intorruptions of counsel in taeir-arguments axoept
to clarify their positicas, gnd;shonkd ot be tempead to the uanecessary

. disslayof learniag or promatyro jidament.
4xii) A judge shall adopt the ususl and accepted methods of dolug justioe;
-wvoid the igposition of humiliating acts or discipline, sotanthorised by
law in sentencing aand endsavour to conform to = reasonshle standard of
punishmest and pot scek populatity or publicity either by exceptional
~ sovarity or undwe leniency.

«(3ili) A judge shell be ponetual in sttending court and do judicial wark durin;

Court hours. He shall ensure puuettulity of the staff and Court Officials.

o(ziv) A judgs should diligestly dh_nhr.e sdmiaisteative responsibilities, mimm
professional competonce jn judicisl administration, and facilitate the
porformance of the adminisirativo responsibilitios of other judges and
Court officials, : o

-(xv) A judge should taks or :nitilti appropriats measures as sdminibls ynder
law against a judgo or ‘lawyer for uaprofessional conduct of whlehth
judge may bocome aware.

.(xvi) A judgs sbould not cause unnecessary expense by making nppoi;:mqu.
All appointmants slull be based upon merit.

«(xvii) A judgs should not approve eompomn beyoad the fair mlue of setvices _E
‘wdered. 3.

{4) EXTRA WUDICIAL AND QUASI- IUDICIAL ACTIVITIES

I Asa judicia! officer and porson ppecially learned |nthallq.ljndphh i
unlque position to contribute o the improvemeat of the law, the logal system, and 3
the administration of justioe, including revision of substantive and proocdural jaw i ot
b .na improvement of crimisal and juvenile justics. To the cxtent time permits, and E
without -wffosting bis ‘judicial work, a juslgs .is .encouraged 1o do s, either inde- P X
- pendently or through a Bar associstion, judicial c.onfm. or odnf onnintlon -
dodicated. 1o the improvamant of the law. B

H. A judga, subjoct to the proper porformance of judicial duties and o the
- axtent time permits, may sngage in the followiag quask-judicial activities: E =

_(a) ‘A judge may aposk, write, lectuce, teach and puudpm in other activities :
concerniag only the law, the legal, snd' the' admiaistration of justior; and ! P

Trig iy L T A e e PSR R S S A e g A bR RS e
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A8, -{h)s 4 judgo may appoar ata-public hearing on maettors coscorning : only tlw
k2 “law, the logal systems;: and the administration: of Jjustice,

58 AL “A'jidge shiould refrain from financial atd: business dealirigs that tond to
Tedect Bversoly oii'the judge's impartiality ot judicial office, intetfere with the proper
pefformancd sf judicial “duties, exploit the judidal position, demedn the judiciak
office on:involve. the. judge in transactions with lawyers or persons: likely to
come before the Court on which judge serves.

IV. A judge should not secve as an emtor. ldmlnlltra.lor lmmmtuy
Iﬂlm. or guardian, ;

‘Vi "A judge should ‘mof sct as an arbitrator or mediator oxcopt in tht
heﬂ'ormaw of judicial duties. '

Vi. A judge should ‘not practice law remuneration,

VIL A judge should not accopt appointment to a governmental committes,
nommh:ion, or other pomion wnhout the permiuion of the High Court in
wming. :

VIII A judgo or a candidate from jndidal office ﬂmuld not be & member
&}:f.! or ho!d any oﬁoo in, 2 politiul plrty :

" IX. A judge shail nof make spoeches on behall of a_ political puty or
cndana * nnd!dute for a political office.

| X...A judge shall keep. informed about the judg's persomal asd, Aduciary
eeononin interests and make a reasomablo effort to kesp informed about the
pgtoul ‘economic intmnu otthe judp's spouse and childrén miding u: the
jadges’ immﬁﬂﬂd‘ .

XL A judge shall not conduct sll of the ]ndp’s utrl.-judichl sotivities

mi\:cllmthatthaydo ‘not; -
() cast reasomable doubt on the judge's upu:lty to act implmally a

& judge;

(b)  demean the jud:chl office; or
(c) intarfm vilh tho propot p«formuee o{ jndldnl dntlos

XII A judp dull not SOrVe As An oﬂur. director, trustos or logal ndmmr
1f it is, likely that the organization—
(a) Will - be cngapd in prooeediﬂp that woakl ordinlrﬂy come bcl‘oro tbc
m‘ﬂ’b or. e ol 1

(b) Will be engaged frequonﬂy ln u!vmary proeuodinp in thoCourtof
... which the judge is 8 momber or in any Court subject to the appellate

- - jurisdiction of the Caprt, of. which, the judge is,a member.
.2(111 A. judgs and. members of tha judges family residing in the Judgolhouu-
mw*m ;;mf bnquul. I’qponr or. lm from anyone umpl‘fof.

1:\1

“"""‘m.!.%"‘x
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(a) a giftincidont toa public testimonial, books, tapes and othre resource
matorials supplied by the publishers on a complimentary basis for
official uso, or an invitatiom to the judge and the judge’s spousc of
guost to attend a bar-related function or aa aetivity devoled to the
improvement of the law, the logal system or the administration of
justice;

(b) a gift, award or benelt incident to the business, profcssion or othe
soparato activity of & spouse or other family member of a judgs residing
in the judge's houschold, jncluding gifts, awards and benefits for the uso
of both the spouss or other family members aad the judgo (as spouse or
family member), provided the gift, award or bemefit could not reasonably
be perceived as intended to influence fhe judge in the performance of
judicial duties; :

(c) ordinarily social hospitality;

(d) agift from a relative or friend, for a special occasion, such as a wedding.
anniversary er birthday, if the gift is fairly commensurate with the
occasion and the relationship;

() = gift, boquest, favour or loan from a relative or closs porsonal frisad
whose appearanco er intorest in a case would in any event require
disqualification under rule 27;

() aloan from a lending institutlon in its rogular course of businoss on the
samo torms generally available to persons who are not judges;

(g) ascholankip or fellowship awarded on the same terms and based on the

same criteria appliod to other applicasts; or

(h) -any other gift, bequest favour or loam, only if the donor is not a party or
other person who has coms or is likely to coms or whose interest have
come or qn.llhly to come before the judge;

8. SUNDERLAL SINGH,

Special Secretary (DP),
Govt, of Manipur, -

Piated al the Directocato of Pig. & By, Govt. of Manipur/300-C/2-1-2006,
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£ e 1201 imphal, Wednesday, March 9, 2016 (Phalguna 19, 1937)
GOVERNMENT OF MANIPUR

DEPARTMENT OF PERSONNEL & ADMINISTRATIVE REFORMS
(PERSONNEL DIVISION)

E NOTIFICATION
:_;‘-' Imphal, the 9th March, 2016

"5'-_ Mo [/49/15-SR(MIS)/DP: In exercise of the powers conferred by the Proviso to Article 309
§ ==d with Article 234 of the Constitution of India, the Governor of Manipur is, in
seasaltation with the High Court of Manipur and the Manipur Public Service Commission,

gli=zsed to make the following rules further to amend the Manipur Judicial Service Rules,
i 203, namely:

i L Short title and commencement : (1) These rules may be called the Manipur
¥ J=ficial Service ( Ist Amendment) Rules, 2016.

T} These Rules except rules 2 & 5 below shall come into force on the date of publication in
. & official gazette of Manipur and rules 2 & 5 below shall come into force on such date as
specified therein respectively.

. I Substitution by the words * High Court of Manipur™: In the Manipur Judicial Service
. mmes, 2005 (hereinafler referred to as the Principal Rnles), for the words “ Gauhati High
. Comrt”™ wherever they occur, the words “ High Court of Manipur” shall be deemed to have
¢ Be=o substituted on March 23, 2013.

I f‘l_"i".}rf;_

§ = Amendment of rule 7. RESERVATION: The rule number and heading “7.
. RESERVATION” in the Principal Rules shall be substituted by the rule number and heading
. *% RESERVATION” and the para A.(1) following thereafler shall be substituted by the

* &Bowing namely:

“A.(1): The appointment to the service, except Grade-I, shall be subject to the
e orders regarding special representation for Scheduled Castes and Scheduled Tribes,
g issued by the Government from time to time.” '

. £ Amendment of rule 10: In clause (iii) of sub-rule (1) of rule 10 of the Principal Rules,
. &e words “cumulative grade value” shall be substituted by the words “cumulative marks”.
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by

2 Aamendment of rale 162 In rule 16 of the Frincipal Roles, after sub-mile (5), the
Ellowing nsw sub-mle {6) shall be inserted, namely:

“(8) A candidate selected for appointment to Maniour Judicial Service Grade {II who
possesses higher qualification such as L.L.M. or M. Phil. in Law or Ph.D. in Law shall be
entitled to get 3(three) years additional increments.

. Provided that the above benefit shall be effective with effect from 01-11-1999”,

& Amendment of ruie 23, RESIDUARY PROVISION: The existing provision in rule
23 of the principal Rules shall be numbered as sub- rule (1), and after the sub-rule(1), the
dilowing new sub-rule (2) shall be inserted, namely:

“2) The conditions of service of the Members of the Service for which no express
provisions in these rules shall be determined by the rules and orders for the time being
applicable to officers of Indian Administiative Service in the State.”

7. Amendment of SCHEDULE-A:

The SCHEDULE-A appended to the Principal Rules shall be substituted by the
Sallowing, namely:

“SCHEDULE-A
There shall be three Grades of Service, namely:
(a) Grade-1
(b) Grade-lII
(c) Grade-Ill
GRADE-1
Name & Post Number of post Scale of pay
Super time scale District & Sessions Judge | 10% posts in Grade-I
at Sl.No.3to 11.
Selection Grade District & Sessions Judge | 25% in Grade-l at S1.
No.3to 11 As may be
Registrar General, High Court of Manipur | 1 fixed by the
Registrar, High Court of Manipur ] Government
District & Sessions Judge 8 from time to
Judge, Family Court 1 time.
Judge, Special Court/ Narcotics & 1
Psychotropic Substances
Presiding Officer, Revenue Tribunal 1
Member Secretary, Manipur State Legal 1
Services Authority '
Addl. District & Sessions Judge (FTC)
Registrar (Vigilance), High Court of 1
Manipur.

~ Total: 17
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St No. _! Name & Post_ ) | Number of post Scale of pay
1 [ Joint Re Rtgxut'ﬂf (Judi. & Bench), H As may be fixed by |
§ ] High Court of Manipur the Government from
2. | Chief Judicial Magistrate 9 time to time.
L 3. | Civil Judge Senior Division TR
4. Addl. Member Secretary, 1
; Manipur State Legal Services
Total: 13
GRADE-LI
* Sk No. Name & Post Number of post Scale of pay
i Civil Judge Junior Division/ 10 As may be fixed by
- Judicial Magistrate the Government from
B Deputy Registrar (Judl.), 1 time to time.
" High Court of Manipur
3. Administrative Officer 1
T s Deputy Member Secretary, i
y Manipur State Legal Services
o Authority
Total: 13
Total MJS cadre posts 43
Deputation reserve 20 percent cadre posts
Leave reserve 10 percent cadre posts
Training reserve 10 percent cadre posts .”

£ Amendment of SCHEDULE B : ‘Sub-rule (3) of the SCHEDULE B appended to
. = Principal Rules shall be substituted by the following, namely:
“(3) GENERAL INSTRUCTIONS:

l. IS Grade-1 (i) All candidates who obtain 50% or more marks in the written
===mination shall be eligible for Viva-voce examination.

€&} The High Court shall have the discretion to short list the candidates to the extent of
=wree times the number of vacancies for Viva-voce.

g5y Candidates securing minimum 40% marks in the interview shall only be eligible to
~ =e included in the Select list.

B3S Grade-Il1 (i) All candidates who obtain 50% or more marks in the written
 =x=mination shall be eligible for Viva —voce examination.

Provided that SC/ST candidates who obtain 45% or more marks in the written
examination shall be eligible for Viva-voce examination.

Provided further that SC/ST candidates who obtain more than 45% but less than
50% shall not be eligible for appointment against the unreserved vacancies.
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:i1) The High Court shall have the discretion to short list the candidates o the extent of
shree times the number of vacancies for Viva-voce,

ifil) Candidates securing minimum 40% marks in the interview shall only be eligible to be
inclnded in the Select list.

. 3 The object of the Viva-voce examination is to assess the suitability of the candidate for

' the cadre by judging the mental alertness, knowledge of law, clear and logical exposition,
balance of judgement, skills, attitude, ethics, power of assimilation, power of
communication, character and intellectual depth and the like of the candidate.

= Ajl necessary steps not provided for in these Rules for recruitment under these Rules
shall be decided by the recruiting aathority.”

By orders & in the name of the Governor,

W, IBOHAL SINGH,
Under Secretary (DP), Govt. of Manipur.

TEiR B aynes

Frmeed a1 the Directorate of Printing & Staiionery, Government of Manipur/315-C/09-03-2016.
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GOVERNMENT OF MANIPUR
DEPARTMENT OF PERSONNEL & ADMINISTRATIVE REFORMS
(PERSONNEL DIVISION)

NOTIFICATION
I e A LIS\
Imphal, the 29" June, 2013,

No. 18/94/2008(MJS)/DP: h}aﬁxﬁ‘gf the powers conferred by the Proviso to Article 309
read with Article 234 of the Constitution of India, the Governor of Manipur, in consultation
with the Hon’ble High Court of Manipur and the Manipur Public Service Commission, is
pleased to make the following Rules further to amend the Manipur Judicial Service Rules,
2005 namely:

THE MANIPUR JUDICIAL SERVICE (FIFTH AMENDMENT) RULES, 2013.
i. SHORT TITLE AND COMMENCEMENT:

(a) These Rules may be called the Manipur Judicial Service(fifth amendment) Rules,
2013.

(b) These Rules shall come into force with effect from the date of publication in the
official Gazette of Manipur.

2 Amendment of Schedule - A:

For the existing SCHEDULE — A to the Manipur Judicial Service Rules, 2005, the
following shall be inserted after SI. No. 8 of SCHEDULE — A under Manipur Judicial
Service Grade-1 heading namely:

“9, Member Secretary
Manipur State Legal Services Authority - 1(one) post”
XL
(Shyam L:/la}’oonia)
Under Secretary(DP),
Government of Manipur.

Copy to :-
. Secretary to the Governor, Raj Bhawan, Imphal, Manipur.

Secretary to Chief Minister, Manipur.

PPS to Deputy Chief Minister, Manipur.

PPS 1o Minister(Law), Manipur.

Staff Officer to Chief Secretary, Govt. of Manipur.

Secretary(Law), Govt. of Manipur.

Secretary, MPSC, Imphal w.r.t. letter No. 5/4/2004-RR/MPSC dated 07-07-2012.

Registrar, High Court of Manipur w.r.t. letter No. HCM/C-11.2013-A/E(Judl)/3398 dated

05-06-2013.

Director of Printing & Stationery, Manipur with 2(two) spare copies for publication in the

Manipur extra ordinary Gazette. He is requested to send 15 copies of the said Rules to this

Department. Necessary bill(s) may be sent to Under Secretary(GAD), Govt. of Manipur.

19, Under Secretary(GAD), Govt. of Manipur.

E1. Under Secretary(PIC), Govt. of Manipur.

Z Shri Martha Khuman, Website Manager, Deptt. of Information Technology,

4® Floor, West Block, New Secretariat.

13. Guard File/Notification Book.

PP e |
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~ Tlowing shail be subsﬂtutnd,_ ngrl'nely.-

No. 146 Imphal,‘_Sarurday, August 16, 2008 (Sravana 25, 1930)

GOVERNMENT OF mnmxl
DEPARTMENT OF PERSONNEL & ADMINISTRATIVE REFORMS
 (PERSONNEL'DIVISION)

Imphal, the :qd August, 2008

uo.1mum¢mamr (B): Pur.u.rlt to the Orders dated 04-01-2007
and dated 24-07-2008 pasaed by the Hon'bie Supreme Court of India In_Civil
Appeal No. 1887 of 20068 [ Malik Meixhar Suitan & anr. — va —' U.P. Public
Service Commission & Ora] and in exercise of the powers conferred ty the
proviso to Article 309 read with Artide 234 of tha Constitution of Indla, the
Governo.: of Manipur, In consultation with the Gauhati High Court and the
Manipur Public Service Commission, is pleased to make the l'olbwhg Ruhs to
amend the Manipur Judiclal Service Rules, 2005, namely,- : -

THE MANIPUR JUDICIAL SERVICE (THIRD AMENDMENT) RULES, 2008
X Short title and commenegmnr\tl

(1) These Rules may be calied the Manipur Judiclal s@rvica {Third
Amendment) Rules, 2008,

(2) They shall come into force with efl'ect from the date of its
publication in the official Gu:ttn

r 3 Amendment of Rule 10‘ - In Rule 10 of the Manipur .lpdldal Bervice
Sudes, 2005 (hereinafter referred to as the principal Rules),-

(a) sub-rule (1) shall be deleted; !

(b) the axisting sub-rule (2) shall be renumbered as sub-rule (1);

(c) the following provision shall be added as new sub-rule (2), namely,-
=(2) All vacancles In all grades of service either by promotion or
direct recruitment, as may be, shall be filled up in accordance with
the time schedule mentioned in Schedule-BB.*

= Amendment of Rule 10A ;- Rule 10A shall be daletad.

«_ Substitution of Schedule B8 :- For Schedule BB of the prindpal Rules, the
“SCHEDULE — BB”
- For Niling of vacancies Inm Cadre of Grade-I In respact of :

(a) twenty five percent vacnncles to be filled by dlrect recruitment from
the Bar; and
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(b)twenty five percent by

srough  limited, mpehtlve

examination of Cwil Judgq Ior DMsion) not having less than

five years of qualifying servige:¥

Si.
No

Description

.1

Date

Number of vacancies to be no'liﬁed by the ngh Court.
Vacancies to be calculated including ~ '

(a) existing vacancies;

(b) tuture vacancies that may nme within one year
due to retirement;

(c) future vacancies that may artse dus to ‘efavation
to the High Court, death or ctherwise, say ten
percent of the number of posts;

(d) vacancies arising due to deputation of judiclal
officers to other departmant may be comidamd
as temporary vacancy, "

31" March

Advertisement inviting applicaliom from oilglble
candidates.

16" April

Last date for receipt of application

30™ Apnil

Publication of list of eigible applicant.
List may be put on the website.

15" May

Despatch / issue of admit cards to the eﬂgible
applicants

- 16" May to

16" June

Written examination may be —
(a) objective questions with muluph-d\dm which
can be scrutinized by the compular and
“{b) subjective/narative.

30" June

Declaration of result of written axamination- )
(a) result may be put on the webslte and aiso
published in the newspaper;

(b) the ratio of 1:3 of the availahle vacancies tn tha :

successful candidates be maintained.

16" August

Viva voce

"to 7>
September

Deciaration of final select list and communication to the
appointing authority-
(a) result may be put on the website and also
published in the newspaper, .
(b) select list be published In order of merit and -
should be double the number of vicancies
notified,

15"
September




gelactae b= P

.
B ¢ (c) select list shall be valid till the naxt select list is
% ! published.
. T | Issus of appointment lalter by the competent authority | 30"
. & for ali existing vacant posts as on date. September
. . =% ! Last date for joining 31" October

T

£
¥

Sl A My

N

B filling of vacancies in the cadre of Grade - | in respact of fifty per cant
. smcancies o be filled by promotion

Description

Date

MNumber of vacancies o ba notified by the High Courl.

WVacancies to be calculated including —

(a) existing vacancles;

& (b) future vacancies that may arise within one year
due to retirement;

(c) future vacancies that may arisa due to elavation
to the High Court, dsath or otherwise, say ten
percent of the number of posts.

31" March

“Publication of list of eligible officars-
{a) tha list may be put on the website; :
{b) zone of consideration shouid be 1:3 of the
number of vacancids.

15" May

&':mpl of judgmaents from the eliglble officers -

NrSh T e

30" May

Weaa Voce

Oterla;
(a)ACR for last five years;
(b)Evaluation of judgmants fumnished; and
{c) Performance in the oral interview.

G5 b Bt gal

B s e -_-zn-_.msam

18" 1o 31"
Juty

+= - Declaration of final selact list and communication to the
E Ewuimnq authority -
{a) Result may be put on the website and also
published in the newspaper;
{b) Select liat be published In order of merit and
should ba double the number of vanandas
nolified.

31" August

b -' of appointment letter by the competent authortty
\ % afl exdsting vacant posts as on date

"y

30"
September

| Rt date for joining

31" October
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C. For filling of vacancies in the cadre of Grade ~ I1.to be filled by promotion

N

Sl Description

0.

‘I Date

|

1

Number of vacancies to be notified by the High Coun
Vacancies to be calculated including- ‘
{a) existing vacancies; _
(b) future vacancies that may arise within one year
due to retirement;
(c) future vacancies that may arise due to
promotion, death or otherwise, ‘say ten parcant
of tha number of posts.

31" March

L& 1)

Publication of list of eligible officers-
(a) the list may be put on the website;
(b) zone of consideration should ba 1:3 of the .
number of vacancies. g

115" May

Receipt of judgments from the eliible officers ‘_" 2

ey

Criteria ; il
(a) ACR for last five years;

(b) Evaluation of judgments furmnished; and
(c) Performance in the oral intarvlew

Vi~ Voce ' T e |

August

Declaration of final sslect list and wmmuniuuam the
appointing authority — . e
(a) Result may be pit on the website and also

published in the newspaper; -

(b) Select list be published in ordar of merit and

notified.

should be double the number of vacancies

1 qﬁ Septembe

for all existing vacant posts us on dale

Issue of appointment letter by the competant nulhorﬂy

ﬂep&smbe

7 /*Laa! date for joining

" .31" October

\/m

uitment

For appointment to the poata in the mdre of Grade -'lil by direct
. .-—‘_H‘—\d_’

Sl

No.

Descriptlnn

Date

1

Number of vacancies to be notified by the High Court: -
Vacancles to be calcula’ed including-
(a) exigting vacancies,

dua to'retirement;

(¢) future vacancies that may anaa dua to
promotion, death or otherwise, say ten percent. '
of the number of posts.

(b) futGre vacancies that may anﬁd within one year .

15"‘ January
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Advertisement inviting applications from eligible

{a) Result may ba put on the website and also
published in the newspaper;

(b) The ratio of 1:3 of the available vacancies to the
successful candidates be maintained;

(c) Dates of interviews of the successful candidates
may be put on the intarnet which can be printed
by the candidates and no separate intimation of
the date of intarview need be sent.

82 1™ February
J candidates.
3 | Last date for receipt of application 1" March
4 | Publication of list of eligible applicanta The list may be | 2™ April
put on the website.
Dispatch/issue of admit cards to the eligible applicants. | 2° io 30
April
Preliminary written examination. Objective questions 15" May
with muitiple choice which can be scrutinized by the
computer.
Declaration of result of preliminary written examination | 15" Juna
(a) Resuit rrfay be put on the website an;! also
3 published in the newspaper;
(b) The ratio of 1:10 of the available vacancies to
. the successful candidates be maintained.
Ci Final written examination. 15" July
; Subjective/narrative
Declaration of result of final written examination- 30™ August

g 150
Qctober

Drdsrnhon of final selact llat and communication to the
qpolnﬁng authority —
(a) Result may be put on the wabsite and aisa
published in the newspaper;

(b) Select list be published in order of merit and
should be dauble the number of vacancies
notified.

1% November




Sl

12

Issue of appointment lstter
for all existing vacant posts

by the competent abthority
uondata

15"_Dowmber

13

Last date for joining .

\ o . L™ 4
2% January of

+|-the following

Printed at the Directorate of Printing & Stationery, Govt. of Manipur/325-C/16-08-2008.

-—
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 Mo.145 Imphal, Saturday, August 16, 2008 (Sravana 25, 1930)

QOVERNMENT OF MANIPUR
DEPARTMENT OF PERSONNEL & ADMINISTRATIVE REFORMS
(PERSONNEI. DIVISION)

imphal, the 1#‘i August, 2008,

e 18/94/2008(MJIBYDP (A) : Pursuant to the Judgment dated 21-03-
2002 passed by tha Hon'ble Supreme Court of Indla in W.P. (C) No. 1022 of
=S89 [ All India Judges Assn. & Ors — ve- Union of india & Ors] and in
=smrcise ol the powars conferred by the proviso to Article 309 read with Article
34 of the Conatitution of India, the Governor of Manipur, In conasultation with
e Gauhati High Court and Manipur Public Servica Commissaion, is pleased
2= make the following rules to amend the Manipur Judicial Service Rules,
20S, namely:-

THE MANIPUR JUDICIAL SERVICE (SECOND AMENDMENT) RULES,
2008.
Short title and commancement: -
(1) Thase rules may be called the Manlpur Judicial Service (Second
Amendment) Rules, 2008.

(2) They shall come Into farca with effect from the date of its publication
in tha official Gazatte.

Insertion of new sub rule In rule 17: -

i Aftar sub-rule (8) of rule 17 of 'the Manipur Judiclal Service Rulas,
s, the following new sub-rule (7) shall be added, namely: -

(N A 40 (forty) point roster Is to be maintained for

appolnu'mmt / promotion to the pos ica
gu to tha promoh- u
50% ucla. The poll at serinl Ng
tuﬁii; h"le Tm manial ¢
2 ""ll"ﬂl :

roatcr ll"l the m-nnar aln‘lud

proce
re ara filled up In the

Provided that the abovea roster will not affect the existing
members of the Sarvice and this will be Implemented
prospectively *

S. SUNDERLAL SINGH,

Secretary,
“ Departmant of Personnel,
Government of Manipur,

Prnted at the Directorate of Printing & Stationery, Govt. of Manipur/325-C/16-08-2008.
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No. 250 lmphal, Thursday, October 12, 2006 (Asvina 20, 1928)

GOVERNMENT OF MANIPUR
DEPARTMENT OF PERSONNEL & ADMINISTRATIVE REFORMS
(PERSONNEL DIVISION)

NOTIFICATION
Imphal, the 6th October, 2006

No. 1/39/87(JSR)/DP.—[n exorcise of tho powers conferred by the proviso
to Article 309 read with Article 234 of the Constitution of India, the Governor
of Manipur is pleased to make in consultation with the Gauhati High Court
and the Manipur Public Service Commission, the following rules to amend
the Manipur Judicial Service Rules, j2005, namely,—

THE MANIPUR JUDICIAL SERVICE (AMENDMENT) RULES, 2005.

1. Short title and commencement.—(1) These rules may be called the
Manipur Judicial Service (Amendmont) Rules, 2006.

(2) They shall come into force witheffect from the date of its publication
in;the official Gazette,

2. Insertion of new rulo 10A.—Aftzsr rule 10 of the Manipur Judicial
Service Rules, 2005 (hercinafter referred to as the principal Rules), the following
new rule 10A shall be inserted, namely,—

“10A. Time schedule for lilliag of vizansies.—The time schedule for filling
of vacancies in the different grades of the Service either by direct rccruument
‘or by promotion shull be as prescribed in Schedule—BB.”

3. Insertion of new Schedule BB.—After Schedule B appanded to the principal
Rules, the following new Schedule BB shall be inseried, namsly,—

“SCHEDULE—BB
* 1. Recruitment year—English calendar year;

2. Crucial date for determining vacancies in all grades
. =3lst-December of the year preceding the recruitment year;




2

3. The schedulo for appoinfment by promotion to the Manipur Judicial
Service Grade I & II shall be aa follows;

()" The Gauhati High Court shall submi} the name of the member of
the Manipur Judicial Service eligible for promotion to the Grado to
the State Gevernmang -- 15 days aftor tho date of occurrence of the
vacancy; ;

(i) Appointment by the State Government
--within one month from the dato of vacaucy.

4. Any appointment.to tho Manipur Judicial Sorvice by direct recruitmont
shall be as follows:

(i) Determination of vacancies — by 15th Jaauary of the
recruitment ycar;
(ii) Advertisomont of recruitment — Dby 3lst January of the

recuitment yoar;
(ii) Holding of competitive oxamination — Within March of the
recruitment yoarj

(iv) Publication of seloct list —  Within May of the
recuitment ycar; j
(v) Appointment by State Govt, ~  Within June of the

recruitment year,

S. SUNDERLAL SINGH,
Bpecial Secretazy (DP),
Government of Manipur.

~ Printed at the mmqf Ptg. & Sty., Govt. of Maaipur/330-C/12-10-2006,
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No. 314 Imphal, Tuesday, November 13, 2018 (Kartika 22, 1940)

GOVERNMENT OF MANIPUR
DEPARTMENT OF PERSONNEL & ADMINISTRATIVE REFORMS
(PERSONNEL DIVISION)

NOTIFICATION
Imphal, the 13th November, 2018

No. 1/49/15-SR(MJS)/DP: In exercise of the powers conferred by the proviso to article 309 read
with article 234 of the Constitution of India, the Governor of Manipur is, in consultation with the
High Court of Manipur and the Manipur Public Service Commission, pleased to make the
following rules further to amend the Manipur Judicial Service Rules, 2005, namely :-

THE MANIPUR JUDICIAL SERVICE (SEVENTH AMENDMENT) RULES, 2018
1. Short title and commencement. -

(1)These rules may be called the Manipur Judicial Service (Seventh Amendment) Rules,
2018.

(2)These rules shall come into force on the date of publication in the Official Gazette of
Manipur.

2. Amendment of Rule 7.- In the table in rule 7 of the Manipur Judicial Service Rules, 2005
(hereinafter referred to as the Principal Rules), (1) In SL. No. 1 -

(a) In column 3-
(i) in para No. (ii), the figure “50%" shall be substituted by the figure “65%";
(ii) in para No. (iii), the figure “25%" shall be substituted by the figure “10%"; and
(iii) after para No. (iii), the following shall be inserted, namely. -

“If eligible Grade-II officers are not available for 10% seats or are not able to
qualify in the examination, then the vacant post_shall be filled up by regular
promotion as provided in (ii).”.

(b) In column 4, after para 3, the following shall be inserted namely,-

“4. The candidate must have sufficient working knowledge of State Official
Language.”.

(2) In column 4 of Sl. No. Z _fter para (3), the following shall be inserted, namely, -
“(4) The candidate must have knowledge of State Official Language.”.
3. Amendment of SCHEDULE-A .-

The SCHEDULE-A appended to the Principal Rules shall be substituted by the following,
narmely:-
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“ SCHEDULE-A
There shall be three Grades of Service, namely:-

(a) Grade-I
(b) Grade-II
(c) Grade-I11
GRADE-1
SI. | Name & Post Number of Post Scale of pay "
No .
I. | Super lime Scale District & Sessions Judge 10% posts in Grade-I =t
at SI. No. 3 to 13 As may be
2. | Selection Grade District & Sessions Judge 25% posts in Grade-I | fixed by the
at Sl. No. 3 to 13 Governmert
3. | Registrar General, High Court of Manipur 1 from time t..
4. | Registrar (Judicial), High Court of Manipur, 1 time.
Imphal.
5. | District & Sessions Judge 8
6. | Judge, Family Court 1
7. | Judge, Special Court / Narcotics & 1
Psychotropic Substances
8. | Presiding Officer, Revenue Tribunal 1
9. | Member Secretary, Manipur State Legal 1
Services Authority
10. | Additional District & Sessions Judge (FTC) 2
11. | Registrar (Vigilance), High Court of Manipur | |
12. | Additional Sessions Judge (FTC), Crime 1
Against Women, Manipur
13. | Judge, Special Court (ND&PS) (FTC), Manipur | 1
Total : 19
GRADE-II
Sl. No. | Name & Post Number of Post | Scale of pay
L Joint Registrar (Judl. & Bench), High Court 1
of Manipur As may be fixed -
2. Chief Judicial Magistrate 9 by the
3. Civil Judge Senior Division 2 Government
4. Additional Member Secretary, Manipur State | 1 from time to
Legal Services Authority time.
| 5. Secretary, District Legal Services Authority

Total:

=

Jewl
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GRADE-III

-..No. | Name & Post Number of Post | Scale of pay
1. Civil Judge, Junior Division/ Judicial 10
o Magistrate As may be fixed
& Deputy Registrar (Judl.), High Court of 1 by the
" Manipur Government from
3 Administrative Officer 1 time to time.
: - Deputy Member Secretary, Manipur State
b LLegal Services Authority

Total: 13
Total MIS cadre posts 50
Deputation Reserve 20 percent of cadre posts
Leave Reserve 10 percent of cadre posts
Training Reserve 10 percent of cadre posts. .

K. NALINI DEVI,
Under Secretary to the
Government of Manipur.

Printed at _the Directorate of Printing & Stationery, Government of Manipur/315-C/13-11-2018.



EXTRAORDINARY
PUBLISHED BY AUTHORITY

No. 485 Imphal, Wednesday, March 6, 2019 (Phalguna 15, 1940)

GOVERNMENT OF MANIPUR
DEPARTMENT OF PERSONNEL & ADMINISTRATIVE REFORMS
(PERSONNEL DIVISION)

NOTIFICATION
Imphal, the 4th March, 2019

No. 1/49/15-SR(MJS)/DP: In exercise of the powers conferred by the proviso to article 309 read with
article 234 of the Constitution of India, the Governor of Manipur is, in consultation with the Manipur

Public Service Commission, pleased to make the following rules further to amend the Manipur Judicial
Service Rules, 2005, namely :-

THE MANIPUR JUDICIAL SERVICE (EIGHT AMENDMENT) RULES, 2019
2. _Short title and commencement. -

(1) These rules may be called the Manipur Judicial Service (Eight Amendment) Rules, 2019.
(2) These rules shall come into force on the date of publication in the Official Gazette of Manipur.

3. Substitution of Rule 8: In the Manipur Judicial Service Rules, 2005, for rule 8, the following shall be
substituted, namely:

%(8). Reservation-

(8.1) The appointment to the service shall be subject to the orders/ rules regarding special
representation for Scheduled Caste, Scheduled Tribe and Other Backward Classes issued by the
State Government from time to time.

(8.2) Candidates with the following disabilities, namely blind/ deaf/ orthopaedically handicapped can
seek for recruitment for the post of Manipur Judicial Service.

(8.3) Three percent of the vacancies in the post of Manipur Judicial Service in Direct recruitment has
to be filled by the physically handicapped, namely blind/ deaf/ orthopaedically handicapped. In
the event of only one vacancy, the rule of reservation for physically handicapped shall not apply.

Provided that the candidate must produce a certificate from the Medical Board to the effect

that the disability will not affect the performance of the. job, namely, Manipur Judicial Service
before appointment.”

K. NALINI DEVI,
Under Secretary to the Government of Manipur.

Printed at the Directorate of Printing & Stationery, Government of Manipur/265-C/06-03-2019.



GOVERNMENT OF MANIPUR. . :
DEPARTMENT OF PERSONNEL & ADMINISTRATIVE REFORMS
( PERSONNEL DIVISION )

NOTIFICATION
Imphal, the 4" February, 2020

No. 23/58/14-Misc(Law)/DP: In exercise of the powers conferred by the proviso to article 309 read with
article 234 of the Constitution of India, the Governor of Manipur is, in consultation with the Manipur
Public Service Commission, pleased to make the following tules further to amend the Manipur Judicial
Service Rules, 2005, namely :-

THE MANIPUR JUDICIAL SERVICE (NINTI'-I.) AMEND_MENT) RU-I.;E'Silll)Zﬂ
1. Short title and commencement. - |
(1) These rules may be called the Manipur Judicial Service (Ninth Amendment) Rules, 2026.
(2) These rules shall come into force on the date of publication in the Official Gazette of Manipur.
2. Amenﬂment of SCHEDULE-A : | | .

(1) In the SCHEDULE-A appended to the Manipur Jud_icia_! Séfvice- Rules, 2005, und'er-the heading
Grade-I11, after Sl. No. 4, the following shall be added, namely:

5. Principal Magistrate, JJB | 4 | As may be fixed by the Government from
time to time.

(2)  The existing total number of posts “13” under the same heading shall be substituted by “17”.
(3)  The existing MJS cadre posts “50” shall be substituted byl“id”.

(K. Nalini Devi)
Under Secretary to the
- Government of Manipur.

1. Secretary to His Excellency, the Governor, Manipur. 1 HIGE COURT OF MANIPUR
2. Secretary to Chief Minister, Manipur. IMPHAL :
3. PPS to Dy. Chief Minister, Manipur. !
4. PPS to Minister (Law), Manipur. RECEIPT NO. a4 b — |
5. Secretary(Law), Govt. of Manipur. DATE l_‘Lt" 2 2427
],,6./ Registrar General, High Court of Mampur INITIAL OF D.A. \\ N
7. Secretary, MPSC, Imphal. » : W=
8. Director of Printing & Stationery, Manlpur with 2(two) spare coples for publication in
s the official gazette of Manipur. It is requested to send 15 copies of the said Rules to
i this Department. Necessary bill(s) may be sent to Under Secretary(GAD), Govt. of
: Manipur.
. X 9. Junior Govt. Advocate to the Advocate General, Manipur.
s 10. Under Secretary(GAD), Govt. of Manipur.
R 11. Under Secretary(FD/PIC), Govt. of Manipur.
Wl 12. Website Manager, Deptt. of Information Technology, 4™ Floor, West Block, New
Secretariat.

13. Guard File/Notification Book.



